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SCHEDULE 



1THE PUNJAB INFRASTRUCTURE DEVELOPMENT ACT, 1998 

(PUNJAB ACT NO. 1 O F  1999) 

[Received the assent of the Governor o f  Punjab on the 
8th January, 1999, and was first Published for general informa- 
tion in Punjab Government Gazette (Extraordinary), Legislative 
Supplement dated the 12th January, 1999.1 

AN ACT to provide for the establishment of the Punjab 
Infrastructure Development Board and Punjab Infrastructure Fund 
with a view to accelerate the developmerzt of infrastructure with or 
+i?ithout private sector participation in the State. 

BE it enacted by the Legislature of the State of Punjab in the 
Forty-ninth Year of the Republic of India as follow:- 

Short title and 1. (I) This Act may be called $he Punjab Infrastructure c~,,,,,~~,,,,~~ 
Development Act, 1998. 

(2) It shall comes into force a t  once. 

2.  In this Act, unless the context otherwise requires.- Definitions. 

(a) "Board" means the Punjab Infrastructure Development 
Board established under section 3: 

(b) "Collecting Authorities" means the collecting authorities 
to  be prescribed by rules made under this Act; 

(c) "Fund" means the Punjab Infrastructure Development 
Fund constituted under section 5; 

( d )  "Government" means the Government of Punjab in the 
Department of Finance; 

(e) "prescribed" means prescribed by rules made under this 
Act: 

( f )  "regulation" nleans regulations made by the Board 
under this Act; 

( g )  "Schedule" means the Schedule appended to  this Act; and 

( h )  " Saction" means saction of this Act. 

3. (1) The Government may, by notification in the Official Establishment 
Gazette, establish for the purpose r f  carrying out the prcvisions of 
this Act, a Bbard to be called the Punjab Infrastructure Develop- 
ment Board. 

lFo r  Statement of Objects and Reasons, see Punjab Govern- 
ment Gazette (Extraordinary), dated the 18th December, 1998, 
page 2087 (6). 



(2) h e  constitution, powers, functions, objectives and oficers 
and employees of the Board shall be such as may be prescribed by 
the Government. 

Levy of cess- 4. (?I Notw~thstanding anything contained in any 'other law 
for the time be~ng in force and subject to  the rules made under this 
Act, thede shall be levied for the purpose of the Act, a cess on ad 

of rupee one for every one hundred rupees 
specified in the Scheduled on all the sales 

into force of this Act and on all the sales of 
Punjab General Sales Tax Act, 1948. 

(2) *he Government after ~ i v i n g  by notification not less than 
ys' notice of its intention so to  do, may, add to or delete 
Schedule any article and Thereupon the Sched~~le  shall be 

be amended accordingly' 

(3)  The cess levied under sub-section ( I ) ,  shall be collected in 
such ma ner, as may be prescribed. i' 

( 4 )  he proceeds of the cess levied under sub-section ( I ) ,  shall 
be trans erred by the collecting authorities to  the Fund within 
such per ! od. as  may be prescribed. 

Const~tution of 5. ?here shall be constituted a Fund to be called the Punjab 
Fund Infrastructure Development Fund, which shall vest in the Board 

establishbd under section 3. 
I 

Purpose for 6 .  1)  The Fund shall be applied for tbc development of 
uhlch the fund infrastru k lure in the State of Punjab and infrabtructure facilities in 
may he applied. the counkry having direct benefit to the economy of the State of 

Punjab. i 
(2) bithoub prejudice to the generality of sub-section ( I ) ,  the 

Fund shall be specially applied for infrastructure development in 
the f ~ l l o b i n ~ ,  sectors, namely :- 

(c) infrastructure for information technology; 

(a )  

(d) inland container facilties, container transport and ware- 
housing for export purposes; 

transportation, roadways, including, roads whic'l may be 
n ~ t i o n a l  highways, state highways, major district roads 
(plan roads), other district roads, and village roads, 
express ways, by-passes bridges, intercharges, roads over 

(e) industrial parks and Modern Industrial Townships; 
j & 

a n d  under bridges road transport system and water 
1 transportation; 

( h )  bcwer generation, transmission and distribution ; 

( f )  water-supply and sewerage disposal and treatment- systems. - solld waste management, roads, street light 
I gardens and urbae mass t saespo~t  systems; 



(g) irrigation ; and 

(h) any other infrastructure as may be decided by the Board 
for betterment of the econonly of the State of Punjab. 

Explanation.-"lnfrastructure Development" shall include 
creaticn and addition of new ~nfrasiructure facilities, 
repldcement of existing facilities and strengthening and 
augmenting of existing facilities. 

7. The accounts of the Fund constitut~d utider section 5 shall Audit, 
be audited by the Local Fund Examiner, Ponjab. 

8. N o  wit ,  prosecution or  0 t h  legal proceeding shall lie of 

@ against the Government o r  any other officer of the Gnvernment o r  ation taken In 

$ the Board in resp-ct of anything, which is in good faith done o r  good faith. 

intetlded to be don- in pursuance of the provisions of this Act, rules 
or  regulations made or  any order issued thereuader. 

9. (1) The Government may, by notification, make rules for Power to make 
carrying out the purposes of this Act. 

rnles. 

(2) Without preiodice to the generality of the foregoing 
power, such rules may provide for, - 

(a) Constitution, powers, functiotis, oh.jectives and officers and 
employees of the Board under sub-section (2) of Section 3; 

(h)  the mantrer of Collection of  cess under sub-section (3) of 
S e c t i ~ n  : 

(c) the p ~ r i o d  within which the amount is to  be transferred to  
the Fund under sub-section (4) of Section 4: and 

t (d) a1;y other matter, which has to be or  may be prescribed. 

b 
(3) Every rule made under this Section shall be laid a s  soon 

a s  mnv be after if is made, before the H w s e  of the State Legislature 
while it i s  in session for a t d a l  pericd of ten days. which may  be 
comprisnd in one session or  in two or more succe.~ive sehsions and if, 
before the expiry of the sesrion in which, it is laid or  the successive 
sessions a5 aforesaid. the House agrees in making any modification 
in the rule o r  the Hw5e  aeraes that the rule3 shnulti not be made, 
the rules -hall thereafter have effect only in su-h modified form or 
be of no effect. as the caqe may be: SO however that any buch n~odi- 
ficafion or  annulmpnt shall be without prrjudice to  the validity of 
anything previously done or  omitted to be done under that rules. 

10. (1) The Board may, from time to time, with the previous 
Poecr to make approval of the Government, make re~ulations not inccnsistent w ~ t h  

this Act and the rules made thereunder for giving effect to the pro- 
visions of this Act. 

(2) In particular and without prejudice t o  the generality of the 
foregoing power, such regulaticns may, provide fcr,- 

(a)  transacting the business a t  the meetings of the Board; and 



(b) t(he conditions of service of the officers and employees of 
the Board and their functions and duties. 

Bower to re- 11. If any difficulty arises in giving effect t o  the provision of 
mole dif f~cul-  this Act, the Government may, by order, make such provisions 
tics. including any adaptation or  modification of any provision of this 

Act, as lppears to the Government to be necessary or  expedient for 
the purpose of removing the difficulty : 

ded that no such order shall be made after the expiry of 
of two years from the date of commencement of this Act. 

Repeal and 12. (1) The Punjab Infrastructure Development Ordinance, 1998 
Saving. (Punjab Ordinance No. 7 of 1998), is hereby repealed. 

(2) @otwithstanding such repeal, anything done or any action 
taken under the Ordinance referred to in sub-section (I), shall be 
deemed ( t o  have been done or  taken under the corresponding 
provisiods of this Act. 



ISer Section 4(1) and (211 

Serial Dzscr~ption o f  actricles dud gai~dv 
No. 

1 All agrlculturaI produces except fruits, vegetables and 
pulses as defined I Q  the Punjab Agricultural Produce 
Market Act, 1961; and 

2 Petrol. 




